BEFORE DR. GrTa OINT SECRETARY & FIRST

APPELLATE AUTHORITY
(Under Section 19 of R Act, 2005)
MINISTRY OF LAW & JUSTICE: DEPART.’\IENT OF LEGAL AFFAIRS
ROOM NO. 408, A WING, SHASTR] BHA WAN, NEw DELH] 110007
Rk ok

Appeal N0.21(2257)/20l4-l(‘ Date: 11.04.2014,

In the matter of
Shri Joao C. Pereira,
House No, 40,
Aosona, Utorda,
Majorda, Salcete,
Goa.

Appellant
Versus

Central Pybjjc Informatjon Officer
Ministry of Layw & Justice

Department of Legal Affajrs

Shastri Bhawap

NEW DELHj — 110001 Respondent

Date; 11.04.2014
ORDER

The appellant has filed an appeal on 03.01.2014 received op 522014 under
Section 19 of the RTI Act for N0t getting the information furnished by the CPIO,
the respondent vide letter N, 21(2257)2014 dated 07.0; 2014,

Brief facts of the case:

l. The appellant vigde his application dateq 14.12.2013 sought information
relating to complaint against ASG (Bombay High Cq urt),

2. The respondent hag collected the information from the concerned sectiong of
this Ministry anq sent the reply to the appellant vide letter No, 21(2257)/2013
dated 07.01.2014,

3. Being aggrieved with the information of the respondent the appellant has fileq an
appeal received op 05.02.2014,



4. I undersigned have been appointed as Appellate Authority in the matter on,
Alfter perusal of the facts of the case it appears that no hearing is required in
this matter.

Observation

5, On perusal of the record it appears that the information furnished by the
respondent vide letter dated 07.01.2014 is the substantive response for the
information asked by the applicant in the original application.

6. I have assessed the facts and circumstances of the case and come to the
conclusion that the CPIO, the respondent has not acted as per provisions
of Act. Respondent is directed to inform the appellant about the latest
status of the information asked by him within 15 days from the date of
receipt of this order. In view of keeping the principles of natural Jjustice the
appeal is rejected,

E The appellant may kindly note that since the proceeding has been closed
no further hearing may be conducted in this matter. Moreover, if there is
any grievance against the order of the Appellate Authority, he may file
second appeal before the Hon'ble CIC sitting at 2™ Floor, August Kranti
Bhawan, Bhikaji Cama Place, New Delhi 110066(within 90 days) i.e
period as prescribed under the provision of RTI Act, 2005.

/’QL;'
=1]-Ah
(DR. GITA RAWAT )

Joint Secretary & Appellate Authority
Date: 11.04.2014

Copy to:

{1 Shri Shri Joao C. Pereira, House No. 40, Aosona, Utorda, Majorda,
Salcete, Goa.

2, Smt. Asha Sota, CPIO/Under Secretary, Deptt. of Legal Affairs,
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F. T.S.No.21(2257) 2014-I¢
Government of Indig

Ministry of Law & Justice
Department of | egal Affairs
IMPLEMENTATION ( ELI

Shastri Bhawan, New Delhi.

Dated 17.4.2014

Shri Joao C.Pereira.
House No. 40,
Aosona, Utorda,
Majorda, Salcete,

Goa.
Subject: Compliance of the Appellate Authority’s Order No, 21 (2257)/2014-IC
dated 11.4.2014 in the matter of Shri Joao C.Pereira Vs CPIO.
ok k

Sir,

In compliance to the First Appellate Authority’s Order dated | 1.4.2014, the concerned
Section has informed that they have sent a reminder dated 30.12.2013 to Shri Carlos Alvares
Ferreira, Assistant Solicitor General requesting him to furnish his comments on the complaint
against him.But no reply has been received from Shri Perreira,

Encl: As above.

23384706.
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BEFORE THE FIRST APPELLATE AUTHORITY, UNDER RTI ACT,2005

( Ministry of Lew and Justice (Department of Legal Affairs)

First Appeal No. /2014
STRT JOAOC C.PERETRA,
ma jor of sge,
resident of H.No.40,
Aosona,Utords,
Ma jords, Salcete,GCa. +ss APPELLANT
o /s

~a\e
'] v&‘\\r‘n ~, THE CENTRAL PUBLIC INFNRMATION OFFICER,
Al “\° Ministry of Lew & Justice,
Depsrtment of Legal Affairs,
Judicial Section,
Shastri Rhaven,
Vew Delhi «+s. RESPONDEN T

APPEAL U/S 19(1) OF T™E RTI ACT,2005

MAY IT PLEASE HE HCN'BLE AUMORITY

k15 The Appellant addressed an application under RTI Act

/ A on 14.12.2013 to the Respondent and sought informstion in
P‘Z.J L:,Z_/the form of querries on the Appellant's Cowplsint/Petition
Lt -
- dated 14.9.2013 eddressed to the Legel Advisor,Shri Suresh

a&iﬁuh%’;&f_\‘&” Chandra,which is fully. described in the ssid application.

A copy of the spplication dated 14.12.2013 is snnexed herein

and marked as Exh,'A'.

2. Te Respondent never bothered to reply nor furnish any
information to the Appellant within the stipulated period of
30 days as per Section T(1) of the RTI Aot,2005. Therefore the .
Avpellsnt treated thet hisg application dated 14.12.2013 has
been deemed reiected by the Respondent as per Section 7(2)

of the Act and hence preferred the present first appeal before

the Won'ble Authority as per provisions of RTI Act.

[)
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GROUNDS
1. Tat the refusal by the Respondent to furnish informs
to the Appellant is contrary to the provisions of the
and its very purpose.
IT
The Respondent hss acted in perverse and illegal msmnn

by failing to even reply to the Appellant's request
within the stipulated period of 30 days as per Secti

T(1) of the Act.
111
The Respondent has deliberately denied the informati
in order to protect théd corrupt Assistant Solieitor
General of Tndia appoknted at Bowbay High Court,at G

by Government of India, Adv.Carlos Alvares Ferreira.

1v
The Respondent hes failed to discharge his duties as
Central Public Information 0fficer as essigned under

the Act.
PRAYER

The Appellant therefore prays before the Hon'ble Authority

that:
(A) to direct the Resnondent to furnish correct informetic
to the Appellsnt as sought in application dated 14.12.
free of cost g8 per Section T(6) of the Act.
(B) Pass any such orders deemed fit and proper in the cir
tances of the ocase.

Margsao,
©31.1,2014

APPELLANT



L oean *
Z’:]‘/’] ’ A From : Joao C«Perers,

H.No.40.Aoaona.
TTtor-da,M ; i
Majords »88loete ,og

Date . 14 +h Decebbep 2013

Judieigl Sec tion,
Shagtri Rhavan,
Vew Delhi 110 001,

Sub : 1 ma tio ought undepr i Act, 200

(a8) What ac tion/atopa Joint Senitsry &nd Legal Advigop Shri gy
resh Chandrs hag taken on my petition dated-1'4'.9'.“2013 8ddres
fed to hip with g request to drop Anst.Solioitor Geversl of
India apnointeq at Bombay “igh Caurt,at gog by Government of
India.Adv.Carlon Alvareg Ferreipg till date,

(b) Give e the copies of all correspondence,uomentl,enquir-y
renorts issued/reoeimd o0 my petition de teq 14.9,2013 by

Petition gateg 14.9.2013,

Necessar-y anplication fee of Re.10/- ig paid by way of posgtgl

Order drayn in favoup of Accountg Offioer',!winia try or Lew 2 Jus tice
Vew Delhi beari ne "0.97E 710818

Thanki ng von,

( 3080 Cororoirg 1

Eoel : postg Order vo,97m 710818 ¥



BEFORE T™E FIRST APPELLATE AUTHORITY, UNDER RTI ACT,2008%8
( Ministry of Lew and Justice (Depsrtwent of Legal Aff:

Pirst Appeal Yo, /2014
S”RT JOAD C.PERETRA,
major of eve,
resident of F,.No.40,
Aosona,Ttorda,
¥siorda,Saloete,(i0a. ess APPELLANT
\/&

TEACWNTRAL PUBLIC INF RVATION OFFICER,

Pinistry of Lew & Justice,

Department of lLegel pAffairs,

Judiecial Seotion,

Shegtri Thaven,

Yey Delhd «+s RESPCNDENT

APPEAL /8 19(1) OP ™% RTT AC T, 2005

MAY IT PLEASE ¥E FOY'BLE AUTCRIT

;1 T™e Aprellant sddressed an applicetion under RTI Aot
on 14.12.2013 to the Respondent end sought informstion in
the forw of querries on the Appellant's Comnlaint/Tetitic
de‘atod 14.9,2013 eddressed to the Legel Advisor,Shri Sures
Chandra,whioh 1is fully deseribed in the seid aprlice tion,

A copy of the spvlication dated 14,12,2013 is snnexed her

and marked s® FExh,'A',

2. The Respondent never bothered to reply nor furnish a
inforwation to the Appellsnt within the stipula ted neriod
30 daye as per Section 7(1) of *he RTI Act,2005., Therefor
Avpellant treeted that b's applicetion deated 14.12.2013 h
been deemed rejected by the Respondent as per Seetion 7(
of the Aot snd hence preferred the present first eppeal b

the Won'ble Authority as per provisions of RT Act.



e

To
The
Mindi

. ,(A’
Z,><l\ 2 From : Joao Ce+Pereira,

H.No.40,Aasonl,
Ttordas, M
Majorda,Salceto,Goa

Date - 14+h Decewber 2013

Ceutral Public Informwation Officer,
gtry of Law & Justice, (Department of Legal

Affairs),

Judieial Seotion,
Shagstri Thavan,
Vew Delhi 110 001,

(v)

¥

Sub : Informstion sought under R.T,T Act, 2005

fed to him with a request to drop Asst,Solioitor Genersl o
Indie apnointed at Rombay wigh Caurt,at Goa by Governmaent
India,Adv.Carlos Alvares Ferreirs till date,

Give me the coples of all oorralpondenoe,nommantl,enquirw
reports issued/received on my petition dsteq 14.9,2013 by
Muoistry of Lew & Justice t111 date, and slso furnish we o
tified conies of the note shectd of the £ile pertaining to
petition dateqd 14.9.2013,

Necessary svplication fse of Re,.10/- ig raid by way of Post

Order drawn in favwour of Accountg Ofrieer,ninistry of Lew & Just
Vew Delhi bearing To.9TE T1081r

Thaaking von,

Yours fa ully,

<

( Joao c./?s;ZIZJ—:

Fnel : Postel Opder M"2,97E 710818



r41u Decebber 2n43

™he Central Public Toformatiol officer,

Vinigtry of Taw # Juatice, (Devartwent of TLezal
' affairs),

Judicial Section,

Shastri Rhavan,

Yew Delhi 110 001.

Sub : Informstion sought under R.T.I Act,2005

Sir,

Findly furnish me the followdnes information from the 0°fice
of Joint Secretary and Lessl Nivision,hesded by Shri Suresh Chendr

(2) What action/steps Joint Sermtsry and Legsl Advisor Shri Su-
resh Chandra has taken on my petition dated 14.9.2013 sddres-
sed to him with a request to drop Asst.Solicitor Genersl of
India sppointed at Rombay Pigh Cgurt,at Gos by Government of
Indie,Adv.Carlos Alvares Ferreira till date.

(b) Give me the copies of sll correspondence, comments, enquiry
reports issued/received on my petition dated 14.9.2013 by
Ministry of Law & Justice till date, and also furnisgh me cer—

Q_,..-"._ tified coples of the note sheetd of the file pertaining to my

v\°;'35>-\®: petition dated 14.9.2013.
O
g;@p' Necessary applicetion fee of Rs.10/- is paid by way of Postal

Order drewn in fesvour of Accounts Officer,Ministry of Law & Justice
Vew Delhi besring NWo.97E T10818

Thanking you,

Yours

( Jo

Wocl : Postal Order Mo.97E 710818



